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GOVERNMENT OF RAJASTHAN
LAW 3(A) DEPARTMENT

- A ¥
NOTIFICATION
o gJaile Ap?'a 5. 1069.

No. F. 7 (2)-L/69.—In pursuance of clause (3) of Article 384 of the
Oopstitution of India, the Governoi is pleased to authorise the publication
n the Rajasthan Gazette of the following Translation in English Lan.
quage of the Rajasthan Vidhan Sabha Sadasya (Nirarhate-Niwaran)

English Translation

THE RAJASTHAN LEGISLATIVE ASSEMBLY MEMBERS
(PREVENTION OF DiSQUALIFICATION) ACT. 1969,

(Aot No. 5 of 1969)

(Received the aseent of the Governor on the 4th day of Aprils 1069.)
4n

Act

to declare certain offices of profit not to disqualify their holders for being
-hosen a8, or for being members of the Legislative Assembly of the State.

L it enacted by the Raj&sthan State Legislature in the Twenticth
yvear of the Republic of India as follows :—

1. Shorl title—This Act may be called the Rajasthan Legislative
Asscmubly Members (Prevention of Disqualification) Act, 1969.

0. Prevortion of disqualification of mnbarship of the State Legislat:ve
~sserbly.(i) 1t 1s Liereby dectared that nenc of the following offices, in so
‘er a8 it 13 &b oifice ot profit ander tae Stale Government, shall gisqualify
or shall e decmed ever to huve disqualitica the noider thereof {rem being
cLosen as, or for being, & mcaaier ui the Rajastian Legislative A.sembly,
pamelys— |

(a) tue office of a Government Pleader or Special Government Pieader
oI Advocate for the uovernmeui, appoated specially to conduct
any paiticular swt, case us alaer proceed:ng by or ag..nst the
State Government, beiorg any court, tribunal, arbiwator oc
vther authority;

(t) 1he office of a Government Pleader, a Special Government
Pleader or Advoca e for the State Government, & pointed
spocially o aselst tLe Advocate General, Government ._.dvooats
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of Pleader, or Spoctal Governmont Pleader, or Advocate for
Governmn=nt, in any particwuar suit, casc or other proceediny
bv or against the State Government hefore any const, tribunal,
arbitrator or other authority;

{¢) the office of & panel Lawyer if the holder of sach  office i3 not
cntrtied 1o any retainer or silary, by whatever name calleds

(1) she office 0i' v Pralran »r Pram uch as Isfined o tne Bajasthan
Pa,nch&ra'r Samitte sl ZAlle Pacishiads Aet, 1953 (Rajaschan
Act 37 of 1-2*39).

(2) Notwithstanding any judgmend or order of any Court orv
Tribunal, the atoresaid oftices <hadl nei (i sguulify or shall be deemed
never to have disqia Aiticel The holders there of for being chosen as, or i
~ being, members of the Rajusthon Legislative Aqsembly as if this Act had
~ been in force on the date the IOLI}.“J. ot such office filed his nominatio

- paper for being chosen ax a member of the Rajasthan Legislative Assemlly.

3. Repeul and Stuwving.— (1) The Rajasthan Legislative Assembly
M.embers (Prevention of Disqualification) Ordinance, 1968 {Rajasthan
Ordinance 3 of 1968) is herehy repealed.

Y

(2) Notwithstanding su-n repeal, aoything done or awmy action
taken under the said Ordlmmo shall he doamed to have beea «donune or
-.uken ander this Act.

TN AR AQM,
Necretary 1o Government.
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Governmen: Centrul Press, Jaipur.



